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12 children rescued from
Anand Vihar railway station

New Delhi: Twelve children,
including four boys, were rescued
from Anand Vihar railway station on
Saturday after arriving from
Jharkhand. Cops are probing whether
they were trafficked by a placement
agent to be employed as domestic
workers. National Human Rights
Commission had alerted police and
Railway Protection Force about their
movement. Virender Kumar from
Mission Mukti Foundation said a girl,
already working as a domestic help in
Dwarka, came to take the kids to the
agent. She showed an Aadhaar card
claiming to be 19, but verification
revealed she is 16. She later admitted
the agent had forged her ID. tn
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NHRG raps health dept
over KEM probhe delay

Gommission warns of coercive action over ‘bureaucratic indifference’ as family of
deceased woman awaits justice 10 months after her death at the hospital
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In tha months after his wife's death, Kiran filed RTls, sought legal help, and staged a

protest outside KEM Hospital; (right) the deceased, 32-year-old Telaswini Patil

| Swapnil i Mishra
swapnil.mishra@tmesofindla.com

he National Human Rights Com-

mission (NHRC) has criticised the

Maharashira Health Department for

an unexplained delay in submitting

a report on e alleged medical nig-
ligence that led o the death of 32-year-old
Tejaswini Patil at Mumbai®s King Edward Me-
miorial {KEM) Hospital

Drespite multiple reminders since August,
the department has vet to file its findi
prompting the NHRC toissue a final deadline
of December 19 and warn of coercive action
under the Human Rights Act if the matter
remains unresclved,

For Tejaswint's hushand, Kiran Matil, the
order odfers a sliver ol hope after months of
silence from state authorities. "My wife went
torthe hespital o get etter, Tnstead, | brought
her hame wrapped in kafan," he said. “We've
been waiting for answers, but all [ get are let-
bers saying ‘under process,” How long does it
take tofind the truth?”

Tejaswini was 24 weeks pregnant when
she was referred from a Fanvel hospital to the
wivic-run KEM Hospital in Jamsary for what
her family described as a “minor surgical pro-
cedure.” Acconding to Kiran, her condition
worsened after surgery, but hospital staff dis-
missed his concerns. “They sald it was normal
post-cperative pain,” he recalled. “Hours

later, she wasstragling to breathe, No senbos
docter came even alter repeated calls.*
Tejaswint died on January 25. Kiran alleg.

e negligence Uuring post-eperative care led
tex her death and thit the hospital later over.
charged him for medicines and diagnostic
tests, His complaint to the Maharashtra
Health Department wis followed by a repre-
sentation to the NHRC, which took cognl-
sance of the case in August.

The NHEC had sought a detailed report
Irom the Health Department, including find-
ings of the hospital’s internal nguiry, post-

mortem details, and any disciplinary
taken, Three reminders later, the Comm
by received nothing

n a strongly worded notice, the NHRC
expressed "serious displeasure® at the delay
and reminded the depariment that “the right
o health and timely accountability in cases
of medical negligence are integral to the right
b life wnder Article 21 of the Constitution,”

An NHRC official, speaking on condition
af anomymity, sald the Commission is “deep-
ly coneerned sbout the pattern of bureau-
cratic indifference in cases involving public
haospitals.”

Not an isolated incident

“This is not an isolated case. Several pend-
ing matters from hMaharashira along remain
unanswered [or months. The Commission
Is now considering invoking its coercive
powers under the Protection of Human
Rights Act,” the official said.

The NHRC'S warning marks one of the
rare instances where the Commission has
dirgcely threatened action against a state
department for procedural defay i a medical
neghgence inquiry — o move sbservers say
reflects growing frustration with systemic
Inertia.

For Kiran, the bureaucratic sitence has
been as painful as the loss itsell a1y L
| go to Mantralava, they say, “The report (s
Dbeing reviewed.' But who is reviewing (t?
Hivw longg does ot take 1o read a file? | feel ke
they want me to give up,

In the months following his wife's death,
Kiran approache vi:
mieltiple KTs, and ever
outside KEM Hospital, Yet the family has
received no official explanation for what
went wrong, A senior municipal health offi-
cial admitted that such cases expose the lack
of transparency in government hospital
“There's almost no accountability mecha-
nism when something goes wrong. Internal
inguiry committees often consist of col-

leagues of the accused doctors, which creates
an ahwious conflict of interest, By the fime
the state health department steps in, months
have passed and evidence is gone,” the offi-
il said. RT1 data shows that between 2019
and 2024, Maharashera recorded over 230
complaints of medical neglipenoe in govern-
ment hospitals, Yet disciplinary action was
taken in fewer than 10 per cent of cases, with
most complaints still “under ingquiry” or
“awaiting deparmmental approval.”

Much-needed wake-up call
Health acuivist Adv. Tushar Bhosale said
the NHRE's deadling is “a much-needed
wike-up call.” “The system protects itself
Huspitals delay intermal reports, the health
depariment drags its feet, and the NHRC's
reminders go unanswered, Families are
forced into o maze of paperwork until they
lose hape, " he sald. I the Commlssion
Tollows through with coerclve action, 11
will set a precedent.” KEM Hospital, one of
Mumbal's largest civic-run institutions, has
often been lauded for iis medical excel-
lence, but it also faces & rising number of
patient complaines. In recent years, allega-
tons of negligence, avercrowding, and de-
layed treatment have surfaced repeatedly. A
junior doctor at KEM, nequesting anony-
ity, said staf shortages and overwhelming
patient loads often Jead toerrors. “We're
asked to handle thres fAmes the capacity,
When something goes wiong, 1t's ea:
blame an individual doctor, but the te
is that the entire system is stretched ro
breaking point,” the doctor said. Dean Dr
Sangeeta Rawat of KEM Hospital did not
respond to calls despite several attempts.
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This week, The Devi Awards return to Bengaluru for its 35th edition!

Here’s all you need to know about India’s most prestigious award that celebrates women
from diverse fields...

https://www.indulgexpress.com/culture/2025/Nov/02/this-week-the-devi-awards-return-
to-bengaluru-for-its-35th-edition

TOP: (L-R) Mrunalini Rao (Designer), Rekha Lahori(CEO Kalakriti India), Dr Rashna
Bhandari (Scientist), Anjani Reddy (Painter), Justice V Ramasubramanian
(Chairperson of the National Human Rights Commission & Chief Guest), Prabhu
Chawla (Editorial Director, The New Indian Express), Dr Palukuri Lakshmi (Surgeon), T
Kalyan Chakravarthy (Resident Editor, The New Indian Express, Telangana) | Bottom:
(L-R) A representative on behalf of Anu Acharya (Entrepreneur), Lakshmi Menon (CEO,
The New Indian Express), Elahe Hiptoola (Film Maker), Saraswathi Malluvalasa
(Entrepreneur), Talluri Pallavi (Innovator) and Shreya Paropkari (Advocate) pose for a
group picture during the 34th edition of The Devi Awards at ITC Kakatiya in Hyderabad
in October 2025. Sri Loganathan Velmurugan

Romal Laisram | Published on: 02 Nov 2025, 6:17 pm
Updated on: 02 Nov 2025, 6:17 pm
3 min read

In December 2014, we took a decisive stand for women — driven by our unwavering
belief that strong, independent women form the very backbone of a nation. From this
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conviction was born The Devi Awards, a prestigious platform dedicated to recognising
and honouring exceptional women who embody dynamism, innovation and courage in
their respective fields. The inaugural edition, graced by politician Vasundhara Raje as
chief guest, marked the beginning of a journey that continues to celebrate India’s most
inspiring women.

By June 2015, The Devi Awards expanded its reach to South India, honouring 20
remarkable achievers from Andhra Pradesh and Telangana. The momentum grew rapidly
— Bengaluru hosted its first edition that August, followed by Lucknow in November. The
awards returned to Delhi in January 2016 and ventured to a new southern destination,
Kerala, by July. That same year saw a remarkable three more editions — in Hyderabad,
Lucknow and Delhi — reaffirming the awards’ national stature.

2017 was equally momentous, with editions across the country. Lucknow hosted its
third Devi Awards in September, Mumbai joined the roster in November and Delhi
welcomed the final celebration of the year in December. In 2018, the awards took on an
even deeper purpose. Following India’s ranking by the Thomson Reuters Foundation as
the world’s most dangerous country for women, The Devi Awards reaffirmed its
commitment to the constitutional principles of equality, dignity and freedom from
discrimination. The platform expanded its footprint, debuting in Chennai that September
and travelling to Lucknow, Mumbai and Delhi. The following year introduced Kolkata to
the Devi family in August 2019, alongside a return to Lucknow.

2020 began with renewed energy, marking debuts in Bhubaneswar in February and
Indore soon after. Despite global challenges, the awards continued their journey — with
Lucknow hosting in November 2021, followed by Kolkata in July 2022. In 2023, the
awards returned home to Chennai in February, then celebrated exceptional women in
Kolkata and Bhubaneswar later that year.

Last year was a landmark, with five grand editions held across Chennai, Kolkata,
Bhubaneswar, Bengaluru and Delhi. This year too has been an extraordinary one — The
Devi Awards have already celebrated inspiring women in Chennai, Kochi, Bhubaneswar
and Hyderabad, with Bengaluru set to host the 35th edition on November 8. A decade
on, The Devi Awards continue to stand as a shining tribute to the power, resilience and
brilliance of India’s women.

November 8, 6 pm. At ITC Gardenia, Residency Road.
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Times of India
12 children rescued from Anand Vihar railway station

https://timesofindia.indiatimes.com/city/delhi/12-children-rescued-from-anand-vihar-
railway-station/articleshow/125037885.cms

TNN | Nov 2, 2025, 10.55 PM IST

New Delhi: Twelve children, including four boys, were rescued from Anand Vihar railway
station on Saturday after arriving from Jharkhand. Cops are probing whether they were
trafficked by a placement agent to be employed as domestic workers. National Human
Rights Commission had alerted police and Railway Protection Force about their
movement. Virender Kumar from Mission Mukti Foundation said a girl, already working
as a domestic help in Dwarka, came to take the kids to the agent. She showed an Aadhaar
card claiming to be 19, but verification revealed she is 16. She later admitted the agent
had forged her ID. TNN
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3MYR BT H AT TSAPI B I8 ¥ I PI dTBI, HARWS & 12 ATGIN BT
foreeh o g
https://www.jagran.com/delhi/new-delhi-city-child-trafficking-12-minors-rescued-in-delhi-
birth-dates-altered-on-aadhaar-40026958.html

By Ashish Gupta Edited By: Neeraj Tiwari
Updated: Sun, 02 Nov 2025 09:28 PM (IST)
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Mumbai Mirror
NHRC raps health dept over KEM probe delay

https://mumbaimirror.indiatimes.com/mumbai/nhrc-raps-health-dept-over-kem-probe-
delay/amp articleshow/125039274.html

Swapnil R Mishra | Nov 03, 2025, 04:00 IST

The National Human Rights Commission (NHRC) has criticised the Maharashtra Health
Department for an unexplained delay in submitting a report on the alleged medical
negligence that led to the death of 32-year-old Tejaswini Patil at Mumbai’s King Edward
Memorial (KEM) Hospital.

Despite multiple reminders since August, the department has yet to file its findings,
prompting the NHRC to issue a final deadline of December 19 and warn of coercive action
under the Human Rights Act if the matter remains unresolved.
For Tejaswini’s husband, Kiran Patil, the order offers a sliver of hope after months of
silence from state authorities. “My wife went to the hospital to get better. Instead, | brought
her home wrapped in kafan,” he said. “We’ve been waiting for answers, but all | get are
letters saying ‘under process.” How long does it take to find the truth?”
Tejaswini was 24 weeks pregnant when she was referred from a Panvel hospital to the
civic-run KEM Hospital in January for what her family described as a “minor surgical
procedure.” According to Kiran, her condition worsened after surgery, but hospital staff
dismissed his concerns. “They said it was normal post-operative pain,” he recalled.
“Hours later, she was struggling to breathe. No senior doctor came even after repeated
calls.”

Tejaswini died on January 25. Kiran alleges negligence during post-operative care led to
her death and that the hospital later overcharged him for medicines and diagnostic tests.
His complaint to the Maharashtra Health Department was followed by a representation to
the NHRC, which took  cognisance of  the case in August.
The NHRC had sought a detailed report from the Health Department, including findings
of the hospital’s internal inquiry, post-mortem details, and any disciplinary action taken.
Three reminders later, the Commission has received nothing.
In a strongly worded notice, the NHRC expressed “serious displeasure” at the delay and
reminded the department that “the right to health and timely accountability in cases of
medical negligence are integral to the right to life under Article 21 of the Constitution.”
An NHRC official, speaking on condition of anonymity, said the Commission is “deeply
concerned about the pattern of bureaucratic indifference in cases involving public
hospitals.”

Not an isolated incident

“This is not an isolated case. Several pending matters from Maharashtra alone remain
unanswered for months. The Commission is now considering invoking its coercive powers
under the Protection of Human Rights Act,” the official said.
The NHRC’s warning marks one of the rare instances where the Commission has directly
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threatened action against a state department for procedural delay in a medical negligence
inquiry — a move observers say reflects growing frustration with systemic inertia.
For Kiran, the bureaucratic silence has been as painful as the loss itself. “Every time | go
to Mantralaya, they say, ‘The report is being reviewed.’ But who is reviewing it? How long
does it take to read a file? | feel like they want me to give up,” he said.
In the months following his wife’s death, Kiran approached activists and lawyers, filed
multiple RTIs, and even staged a small protest outside KEM Hospital. Yet the family has
received no official explanation for what went wrong. A senior municipal health official
admitted that such cases expose the lack of transparency in government hospitals.
“There’s almost no accountability mechanism when something goes wrong. Internal
inquiry committees often consist of colleagues of the accused doctors, which creates an
obvious conflict of interest. By the time the state health department steps in, months have
passed and evidence is gone,” the official said. RTI data shows that between 2019 and
2024, Maharashtra recorded over 250 complaints of medical negligence in government
hospitals. Yet disciplinary action was taken in fewer than 10 per cent of cases, with most
complaints still “under inquiry” or “awaiting departmental approval.”

Much-needed wake-up call

Health activist Adv. Tushar Bhosale said the NHRC's deadline is “a much-needed wake-
up call.” “The system protects itself. Hospitals delay internal reports, the health
department drags its feet, and the NHRC’s reminders go unanswered. Families are forced
into a maze of paperwork until they lose hope,” he said. “If the Commission follows
through with coercive action, it will set a precedent.” KEM Hospital, one of Mumbai’s
largest civic-run institutions, has often been lauded for its medical excellence, but it also
faces a rising number of patient complaints. In recent years, allegations of negligence,
overcrowding, and delayed treatment have surfaced repeatedly. A junior doctor at KEM,
requesting anonymity, said staff shortages and overwhelming patient loads often lead to
errors. “We’re asked to handle three times the capacity. When something goes wrong,
it's easy to blame an individual doctor, but the truth is that the entire system is stretched
to breaking point,” the doctor said. Dean Dr Sangeeta Rawat of KEM Hospital did not
respond to calls despite several attempts.
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Ommcom News
Fairpoint: Forgotten Cries For Justice From 1984 To Kashmiri Hindu Exodus

https://lommcomnews.com/india-news/fairpoint-forgotten-cries-for-justice-from-1984-to-
kashmiri-hindu-exodus/

by OMMCOM NEWS | November 2, 2025 in Nation

New Delhi: It is never easy for a serving Union Minister to speak publicly about the pain
inflicted upon him and his community during a period of mass violence carried out in
revenge. Yet Union Minister Hardeep Singh Puri recently did just that, recalling the horror
of the genocide-like situation the Sikh community faced after the assassination of then
Prime Minister Indira Gandhi in 1984.

His detailed social media post laid bare the trauma endured by him and his community,
and he did not hesitate to name the Congress party and its senior leaders of that time as
the perpetrators. His expression of anguish, even after 41 years, reveals not just the depth
of that trauma but also the failure of the system to deliver justice promptly and fully.

More than four decades later, the community continues its long battle for justice, still
waiting for judicial closure. Over the years, the 1984 riots were probed by at least four
commissions and committees — the Justice Ranganath Misra Commission (1985), Jain—
Aggarwal Committee (1990), Narula Committee (1993), and the Justice Nanavati
Commission (2000). All submitted their reports, several cases reached courts, verdicts
were delivered in a few, some were appealed, and many remain unresolved. The process
of justice has moved slowly, but at least there was an acknowledgement of the wrong and
a mechanism, however imperfect, to address it.

The pain Hardeep Singh Puri articulated is that of first-hand suffering — something the
present generation can only imagine. Yet, at least his community’s case was investigated,
commissions were set up, and victims were provided a forum to record their grief and
identify the perpetrators.

Unfortunately, other communities faced similar genocide-like horrors, were uprooted from
their homes, and yet have never been given even the dignity of a formal investigation.

The ethnic cleansing of Kashmiri Hindus remains one of the darkest and most neglected
chapters in India’s modern history. A community of over seven lakh people was
systematically targeted in the Kashmir Valley in the early 1990s. Threatened, attacked,
and killed, they were forced to flee their ancestral homes. Hundreds were brutally
murdered, and many women were gang-raped and killed. Homes were looted or usurped,
temples vandalised and burnt, and entire localities emptied. Within months, the two per
cent Hindu minority of the Valley had virtually vanished.

Yet, in the 35 years since, neither the Central government nor the erstwhile state
administration of Jammu and Kashmir (before the abrogation of Article 370) has
established any commission or committee to investigate the atrocities or bring the


https://ommcomnews.com/india-news/fairpoint-forgotten-cries-for-justice-from-1984-to-kashmiri-hindu-exodus/
https://ommcomnews.com/india-news/fairpoint-forgotten-cries-for-justice-from-1984-to-kashmiri-hindu-exodus/

OMMCOM NEWS, Online, 3.11.2025

Page No. 0, Size:(0)cms X (0)cms.

perpetrators to justice. No human rights panel has taken up their case. Their tragedy has
remained largely invisible, subsumed by the politics of Kashmir.

The displaced community has lived in silence, staging occasional peaceful protests to
highlight the discrimination and neglect they have endured.

Even the National Human Rights Commission (NHRC) could not find the exodus
gruesome enough to be termed as genocide. It put on record its stance, acknowledging
“acts akin to genocide” and a “genocide-type design” in its decision in June 1999. This
observation was part of a ruling where the Commission stated that the crimes against the
Kashmiri Pandits, “grave as they undoubtedly were, fell short” of the strict legal definition
of genocide under the Genocide Convention.

Even the judiciary has failed to respond to the plight of the Kashmiri minorities. The
Supreme Court has repeatedly dismissed pleas from the community, including a curative
petition filed by the NGO Roots in Kashmir, which sought a Special Investigation Team
(SIT) probe into the alleged mass murders and “genocide” of Kashmiri Pandits in 1989—
90.

The Court cited the significant passage of time, noting that evidence was unlikely to
survive and that reopening the matter after so many years would serve no practical
purpose. The petitioners had drawn parallels with the 1984 anti-Sikh riots, where the
Court had ordered an SIT probe decades later. Yet, the Court did not see a similar case
for intervention in the Pandit matter within the legal boundaries of a curative petition. In
some cases, it directed petitioners to first approach the Central or Union Territory
governments, saying such issues fall under the policy domain of the executive.

In December 2023, when a five-judge bench of the Supreme Court upheld the Union
government’s decision to abrogate Article 370, Justice Sanjiv Kishan Kaul wrote an
emotional epilogue in his judgment. He recommended that the government establish a
Truth and Reconciliation Commission, similar to that of post-apartheid South Africa. “This
Commission should be constituted expediently before memory escapes,” he wrote. “The
exercise should be time-bound. There is already an entire generation that has grown up
with feelings of distrust, and it is to them that we owe the greatest duty of reparation.”

Later, in a media interview, Justice Kaul revealed that his own ancestral home had been
burnt down during the exodus of Kashmiri Pandits. He poignantly observed that perhaps
the community did not attract political attention because it was not “a large enough
electorate.” That remark perhaps captures the essence of their long neglect.

India is, without doubt, a vibrant democracy with strong institutions and a well-functioning
administrative network. Yet the deep politicisation of every issue has weakened the
country’s ability to respond to human suffering in a just and timely manner. Communities
like the Kashmiri Hindus feel that justice and political support remain distant because they
are neither a large vote bank nor a wealthy group that can influence outcomes. Their pain
rarely finds space in political discourse or media conversations.
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The Sikhs, despite being a politically influential community with their own state and a
strong collective identity, still lament that justice for 1984 has not been fully served. For
the Kashmiri Hindus, hope itself seems to be fading.

Both stories expose a deeper malaise — that in India, the search for justice often depends
not just on law and morality, but on political relevance. As long as the worth of a
community’s suffering is measured in electoral numbers or media visibility, the idea of
equal justice will remain elusive. Until that changes, the cries of the forgotten will continue
to echo unheard in the world’s largest democracy.

(IANS)
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It is never easy for a serving Union Minister to speak publicly about the pain inflicted upon
him and his community during a period of mass violence carried out in revenge. Yet Union
Minister Hardeep Singh Puri recently did just that, recalling the horror of the genocide-
like situation the Sikh community faced after the assassination of then Prime Minister
Indira Gandhi in 1984.

His detailed social media post laid bare the trauma endured by him and his community,
and he did not hesitate to name the Congress party and its senior leaders of that time as
the perpetrators. His expression of anguish, even after 41 years, reveals not just the depth
of that trauma but also the failure of the system to deliver justice promptly and fully.

More than four decades later, the community continues its long battle for justice, still
waiting for judicial closure. Over the years, the 1984 riots were probed by at least four
commissions and committees — the Justice Ranganath Misra Commission (1985), Jain—
Aggarwal Committee (1990), Narula Committee (1993), and the Justice Nanavati
Commission (2000). All submitted their reports, several cases reached courts, verdicts
were delivered in a few, some were appealed, and many remain unresolved. The process
of justice has moved slowly, but at least there was an acknowledgement of the wrong and
a mechanism, however imperfect, to address it.

The pain Hardeep Singh Puri articulated is that of first-hand suffering — something the
present generation can only imagine. Yet, at least his community’s case was investigated,
commissions were set up, and victims were provided a forum to record their grief and
identify the perpetrators.

Unfortunately, other communities faced similar genocide-like horrors, were uprooted from
their homes, and yet have never been given even the dignity of a formal investigation.

The ethnic cleansing of Kashmiri Hindus remains one of the darkest and most neglected
chapters in India’s modern history. A community of over seven lakh people was
systematically targeted in the Kashmir Valley in the early 1990s. Threatened, attacked,
and killed, they were forced to flee their ancestral homes. Hundreds were brutally
murdered, and many women were gang-raped and killed. Homes were looted or usurped,
temples vandalised and burnt, and entire localities emptied. Within months, the two per
cent Hindu minority of the Valley had virtually vanished.

Yet, in the 35 years since, neither the Central government nor the erstwhile state
administration of Jammu and Kashmir (before the abrogation of Article 370) has
established any commission or committee to investigate the atrocities or bring the
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perpetrators to justice. No human rights panel has taken up their case. Their tragedy has
remained largely invisible, subsumed by the politics of Kashmir.

The displaced community has lived in silence, staging occasional peaceful protests to
highlight the discrimination and neglect they have endured.

Even the National Human Rights Commission (NHRC) could not find the exodus
gruesome enough to be termed as genocide. It put on record its stance, acknowledging
"acts akin to genocide" and a "genocide-type design" in its decision in June 1999. This
observation was part of a ruling where the Commission stated that the crimes against the
Kashmiri Pandits, “grave as they undoubtedly were, fell short" of the strict legal definition
of genocide under the Genocide Convention.

Even the judiciary has failed to respond to the plight of the Kashmiri minorities. The
Supreme Court has repeatedly dismissed pleas from the community, including a curative
petition filed by the NGO Roots in Kashmir, which sought a Special Investigation Team
(SIT) probe into the alleged mass murders and “genocide” of Kashmiri Pandits in 1989—
90.

The Court cited the significant passage of time, noting that evidence was unlikely to
survive and that reopening the matter after so many years would serve no practical
purpose. The petitioners had drawn parallels with the 1984 anti-Sikh riots, where the
Court had ordered an SIT probe decades later. Yet, the Court did not see a similar case
for intervention in the Pandit matter within the legal boundaries of a curative petition. In
some cases, it directed petitioners to first approach the Central or Union Territory
governments, saying such issues fall under the policy domain of the executive.

In December 2023, when a five-judge bench of the Supreme Court upheld the Union
government’s decision to abrogate Article 370, Justice Sanjiv Kishan Kaul wrote an
emotional epilogue in his judgment. He recommended that the government establish a
Truth and Reconciliation Commission, similar to that of post-apartheid South Africa. “This
Commission should be constituted expediently before memory escapes,” he wrote. “The
exercise should be time-bound. There is already an entire generation that has grown up
with feelings of distrust, and it is to them that we owe the greatest duty of reparation.”

Later, in a media interview, Justice Kaul revealed that his own ancestral home had been
burnt down during the exodus of Kashmiri Pandits. He poignantly observed that perhaps
the community did not attract political attention because it was not “a large enough
electorate.” That remark perhaps captures the essence of their long neglect.

India is, without doubt, a vibrant democracy with strong institutions and a well-functioning
administrative network. Yet the deep politicisation of every issue has weakened the
country’s ability to respond to human suffering in a just and timely manner. Communities
like the Kashmiri Hindus feel that justice and political support remain distant because they
are neither a large vote bank nor a wealthy group that can influence outcomes. Their pain
rarely finds space in political discourse or media conversations.
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The Sikhs, despite being a politically influential community with their own state and a
strong collective identity, still lament that justice for 1984 has not been fully served. For
the Kashmiri Hindus, hope itself seems to be fading.

Both stories expose a deeper malaise — that in India, the search for justice often depends
not just on law and morality, but on political relevance. As long as the worth of a
community’s suffering is measured in electoral numbers or media visibility, the idea of
equal justice will remain elusive. Until that changes, the cries of the forgotten will continue
to echo unheard in the world’s largest democracy.
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New Delhi, November 2 (IANS) It is never easy for a serving Union Minister to speak
publicly about the pain inflicted upon him and his community during a period of mass
violence carried out in revenge. Yet Union Minister Hardeep Singh Puri recently did just
that, recalling the horror of the genocide-like situation the Sikh community faced after the
assassination of then Prime Minister Indira Gandhi in 1984.

His detailed social media post laid bare the trauma endured by him and his community,
and he did not hesitate to name the Congress party and its senior leaders of that time as
the perpetrators. His expression of anguish, even after 41 years, reveals not just the depth
of that trauma but also the failure of the system to deliver justice promptly and fully.

More than four decades later, the community continues its long battle for justice, still
waiting for judicial closure. Over the years, the 1984 riots were probed by at least four
commissions and committees — the Justice Ranganath Misra Commission (1985), Jain—
Aggarwal Committee (1990), Narula Committee (1993), and the Justice Nanavati
Commission (2000). All submitted their reports, several cases reached courts, verdicts
were delivered in a few, some were appealed, and many remain unresolved. The process
of justice has moved slowly, but at least there was an acknowledgement of the wrong and
a mechanism, however imperfect, to address it.

The pain Hardeep Singh Puri articulated is that of first-hand suffering — something the
present generation can only imagine. Yet, at least his community’s case was investigated,
commissions were set up, and victims were provided a forum to record their grief and
identify the perpetrators.

Unfortunately, other communities faced similar genocide-like horrors, were uprooted from
their homes, and yet have never been given even the dignity of a formal investigation.

The ethnic cleansing of Kashmiri Hindus remains one of the darkest and most neglected
chapters in India’s modern history. A community of over seven lakh people was
systematically targeted in the Kashmir Valley in the early 1990s. Threatened, attacked,
and killed, they were forced to flee their ancestral homes. Hundreds were brutally
murdered, and many women were gang-raped and killed. Homes were looted or usurped,
temples vandalised and burnt, and entire localities emptied. Within months, the two per
cent Hindu minority of the Valley had virtually vanished.

Yet, in the 35 years since, neither the Central government nor the erstwhile state
administration of Jammu and Kashmir (before the abrogation of Article 370) has
established any commission or committee to investigate the atrocities or bring the
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perpetrators to justice. No human rights panel has taken up their case. Their tragedy has
remained largely invisible, subsumed by the politics of Kashmir.

The displaced community has lived in silence, staging occasional peaceful protests to
highlight the discrimination and neglect they have endured.

Even the National Human Rights Commission (NHRC) could not find the exodus
gruesome enough to be termed as genocide. It put on record its stance, acknowledging
"acts akin to genocide" and a "genocide-type design" in its decision in June 1999. This
observation was part of a ruling where the Commission stated that the crimes against the
Kashmiri Pandits, “grave as they undoubtedly were, fell short" of the strict legal definition
of genocide under the Genocide Convention.

Even the judiciary has failed to respond to the plight of the Kashmiri minorities. The
Supreme Court has repeatedly dismissed pleas from the community, including a curative
petition filed by the NGO Roots in Kashmir, which sought a Special Investigation Team
(SIT) probe into the alleged mass murders and “genocide” of Kashmiri Pandits in 1989—
90.

The Court cited the significant passage of time, noting that evidence was unlikely to
survive and that reopening the matter after so many years would serve no practical
purpose. The petitioners had drawn parallels with the 1984 anti-Sikh riots, where the
Court had ordered an SIT probe decades later. Yet, the Court did not see a similar case
for intervention in the Pandit matter within the legal boundaries of a curative petition. In
some cases, it directed petitioners to first approach the Central or Union Territory
governments, saying such issues fall under the policy domain of the executive.

In December 2023, when a five-judge bench of the Supreme Court upheld the Union
government’s decision to abrogate Article 370, Justice Sanjiv Kishan Kaul wrote an
emotional epilogue in his judgment. He recommended that the government establish a
Truth and Reconciliation Commission, similar to that of post-apartheid South Africa. “This
Commission should be constituted expediently before memory escapes,” he wrote. “The
exercise should be time-bound. There is already an entire generation that has grown up
with feelings of distrust, and it is to them that we owe the greatest duty of reparation.”

Later, in a media interview, Justice Kaul revealed that his own ancestral home had been
burnt down during the exodus of Kashmiri Pandits. He poignantly observed that perhaps
the community did not attract political attention because it was not “a large enough
electorate.” That remark perhaps captures the essence of their long neglect.

India is, without doubt, a vibrant democracy with strong institutions and a well-functioning
administrative network. Yet the deep politicisation of every issue has weakened the
country’s ability to respond to human suffering in a just and timely manner. Communities
like the Kashmiri Hindus feel that justice and political support remain distant because they
are neither a large vote bank nor a wealthy group that can influence outcomes. Their pain
rarely finds space in political discourse or media conversations.
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The Sikhs, despite being a politically influential community with their own state and a
strong collective identity, still lament that justice for 1984 has not been fully served. For
the Kashmiri Hindus, hope itself seems to be fading.

Both stories expose a deeper malaise — that in India, the search for justice often depends
not just on law and morality, but on political relevance. As long as the worth of a
community’s suffering is measured in electoral numbers or media visibility, the idea of
equal justice will remain elusive. Until that changes, the cries of the forgotten will continue
to echo unheard in the world’s largest democracy.
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2 November 2025
Joint Registrar And Assistant Registrar Vacancy At National

National Human Rights Commission invites application for the post of Joint Registrar and
Assistant Registrar on deputation basis.

Name of the Post: Joint Registrar and Assistant Registrar
No. of Post:

Joint Registrar: 01 (One)

Assistant Registrar: 04 (Four)

Essential Qualification and Experience

Joint Registrar

« Officers of the Central Government, the State Government, Union Territories,
autonomous or statutory organization, Public Sector Undertakings, Universities or
Recognized Research Institution; (a) (i) Holding analogous post on a regular basis in the
parent cadre or department; and

» Possessing a degree in Law from recognized University and five years experience in
Court matters or of any other post involving interpretation or application of statutes.

Assistant Registrar

« Officers of the Central Government, the State Government, Union territories,
autonomous or statutory organization, Public Sector Undertakings, University or
recognised Research Institution; (a) (i) holding analogous post on a regular basis in the
parent cadre or department or (ii) with seven years' service rendered after appointment
to the post on a regular basis in the level-8 (Rs. 47600- 151100) in the pay matrix or
equivalent in the parent cadre or department and

» Possessing a degree in Law from recognised university.
How to apply?

* Interested candidates are required to submit in their application in the prescribed
format and shall submit it to Under Secretary (Estt.), National Human Rights
Commission, Manav Adhikar Bhawan, 'C' Block, GPO Complex, INA, New Delhi —
110023 with 30 days from publication of advertisement in the newspapers
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https://www.themooknayak.com/governance/rajasthan-polices-controversial-drag-march-of-5-
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Geetha Sunil Pillai | Published on: 02 Nov 2025, 10:17 am
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5 fewa!

(S ST T, e RS STSUTY € | T T au| dob geferoid sgR1 (1B) § Tar &t
YT fASRT HATerd o Sl aiRiTe S1.E. YT YR garary # BriRd ¥ | adHH H AP
AR AT & Y Aex & ¥0 § e, HRAR T4 IR A1 9 Safed fawai
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By bhadasdesk| Published 5 hours ago

TH 3 AMd | 7 2014 F Efear Edt U IMT A 99 $UT & S6R SHR Tex JIHR
ST B B DIRIRT BT I W IRF AT GRT AoHAISN 3R HRURE AT & I9
Al e SR Tad G §9F & AT gare STa off &7 4l .

AT -

BTl Teh U1 U= ST 3idd: R vd1 § 59 T 99T R ... 8H 31U oI 1 & Iobdl
27 B9 UIBR 37 ANl &1 I §7d g P IfIBRI BT Iocia 8 38T 8IdT § 3R 31
3 BRI & T T H Iad T4 &1 GIT & YR & AY-T1Y §H AFaNIDR

Il P ISR HRd & oY STaraca! a9 B H Hag el g foeg 91d 9d TABR] &1
IREM 3R FP AHAIIHR R UgR $1 g1 ot Sarace! fhaami?

f:3E e T § TSR 3= SIRGH 3IR H dd- arell Al Ral 1 yafg &4 T8 g
H feadl 3R AT ® B & HHA H HH H- P uRfRUfaar ok fFRaR fira @t
eHfh gt g4 gHR forg 3iftg Bicht § STace 3% §H Seax Ud & I WS § R SRR
%9 dB? T1d 8l [P Usa U a0 # < H TSR] W gHa! 3R gasdl & 74 Rabls a4 8
g1 TS SR T e arall &f AR = s S 361 81 39 fawg & vivfiRar & S
BU 7Td I8 AP HFANYDR SART A 30 R 2025 DI el Td HIUGR T 21 RydeR
2025 ®I BRI H 3THT-3e S8l IR diF TSR] IR §U STHadl g9d & 9 § Hifgar fare
BT Wa: A forr 3R St o H <fiH1 I3 & e HeTHed! § &l Iwiig & Hiar A
R faxga RUic o=1 oA &l Fgl

A 8 AR & U6 TR R $ ISl A A3 SR UReR BRART § 39 g gHe
T oTd a8 Ui FAYRT & 9MERT §alTer H T TSHITID G & a%d (9l HRIHH H JMad
81 %8 31 HioTR & 192 1d & a1 i H U T S99 Bt havel & SR U TDHR Bl
TR TH ¥ & IR Tl AR T2 | Ha § Ay & I Fegharel § U TR W arll &
TS g = gHd fhaT| N [ 399 ugd o ox1 & fafia el § toeRI R &5 siHaar
B §U ifch AP AHATYBR TS - b1 bls G g1 fordT Ul

W R Y g I T A N BRI B Y H | FEd | [ T TR T=1s & o WS g §,
& T ITF 1Y WS B SN B 1 31 T TS ST Rth A | 7Y 3t et g | =T o 78
& foh ®% TIHR O &1 Wkl ¢ad U Yaa=id g W Ruifén o= ¥ 3id s ged Tl g
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AT R W THeRT B 3RREM F 3AThS HIH! RidoHD 1 ‘BiECT ¢ Mg SHiReT' &
3R, 1992 ¥ 3§ A% 1400 ¥ 3H TAGRI P §AT B ol M| 378 ¥ 890 ¥ 3H
TFHRI & frdt Ht gaR & HHt U & HedR § dr d& g1 T Al IR HRaE el
fopar 9T 3% <8 ¥ gfed 37 & E gHH B

U3 $© TSI & URA H do! G- H TSR] &1 8T g3 fo-H fUSd 20 I8 (2003-2022)
T 1668 TABRI ! AId gof BI T3 g Sl 3 Ufd a9 80 &1 R § g1 NUIH fagrae sied
@1 2025 ®1 RO T YRA o) fufa W w81 718 fewqoft & forar g fb 2014 & g At & w=m
o 3 & §1G YRA B HIfSTT Th SITAING UTddhld o Rufd T o1 7% 5|

WHR F AT HIA T THHRI B Fafid =9 F 3ifars Idisd yqat 3k IR
A & WIY-A1Y RIS heH! 3R FTHMT TREART ST AHAT BT TSl &1 39 A1
2025 ! YA BTG b TADR bR TEIHR B gl DI ek W g3 1 2025 T g1 310
H3 TADGRI B g1 b RUIC TS FTTH b= ISTHR, Ta% STorudt 3R T SNfSR & THHR
M &1 Gh IXIHR foIehT Ud 3 SHaRT 2025 B, BTG H T e <b T fiyar il
S[ATS 2025 B NS & Th THHR R B! HR TR gHA B 396! g1 B &1 T3 off aifs
I USH o U o YPHR &I IOR R g U1 ¢ SIFRUN & Tadg areradt fomet ard
2025 T ITR UG & WATgR | TMeh ARSBR gl HR o 15 At

fIdeR 2025 P WSG UdU AHS Th TAHR BT 9 IJWRES & HERA 7t & 7| 98
fUd <9 fal @ AT & 3R AT IR R U6 Wad THHR U Sl TH U I YIER 3R
WBHR PUET I s Fe R HH Hd A

fefaroe® ¢ fob fUed <9 9l §f AR U HHRI H WER THHR Taiavul Seeh gei iR gard
331} U1 HRA H TRl & R &1 & os AH I 31T § Afs 377 AHal § ol
B R BY g1 T8 T THR JAT g o R IRER 3R JA SHI BT &9 7 Pt oRexd g
fTd $ ool ¥ TSR B gl 3R SHadl gAa! &1 i delt gl o7 et 7

2015 T THIARR SHig Rig S 3dY Yd W IR HH @ 38 U1 Jerd B & aRH THR =1
T ST I 390! G 81 T A1 2016 H IR U™ H STHUCY TR & RO H0T 77T 3R
feR ¥ Rgwm & RUIER T4 I5Ted Bt 3ay T4 Afafal IR W $RA & RO et
AR®R T HR ¢l 51 2018 H AT U™ H RIFT dl od <ol dcs & (a4 Xd A i
ROiféT Y8 NUIcR I 31 & Th SIWR-TH A THGHDBR FAAD gl DR af| 2020 H
TGS, H Y A RIFHG THER U & RO HA [0 Furdt st A1fthar gRT 3fay Hesl IR
HaTd 331 5 A1 FAhT f el TR §AT R G 715 A

7% 2022 ¥ fogR ¥ YUY $AR Hgdl U6 W TAHR P Xd NG IR 396! RUIET &
BRI I TR P 9183 IR 3FTd TARI A R F Ml AR < oft | 78 IR g1 U SHMER
UFABR B B I 3R G & UG B1 & B H Y Bt [Iterdl oY FaTe 3Tl § | HRd
T UFPRI BT ARR YPER, RTY 3R GRS TN A1 TS & 3 dhe T Bl I6FR
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P P HRUT AT B &l St g1 TSd SIURTY 3R IoHaraf & Ty Iq&b Jae dl par
B BT JIgY B ad HRAT TFBRI & &1 BT I H1 UST 7

$S A § Sifaard! IeHifae I9g! A 4TfHe faRyRT a1 iftie fayml & favg SH6 o9
& BRI UFABRI D! (R 11 ¢ | TIHRI o 1Y $B H 81 Tohdl 8 | BRI Bl ST fban
ST HdT g1 YT & S Ahell g T fhR STeRA e &l off 9hdl ¢ J9Y a1 JHER
13l P HR FA a1 THHRI & @ dR R T Wi, it Juerl & guda!,
TSI el B GHg!, 8T a b g gRT =T S S g1

RO fIerae STed (RSF) & 38R THHRI B 3RId GaTd BT T BT ISl 81 2025
! fay U WA q@ohie § YR 180 S & ¥ 1599 ®IF W g1 I8 AR Rl I
WAl & HRU g1 fUDd o auf & sifiefad &t Waadl 3R THRI &I YRET & g 9u
TR T IHR g e oGl 151 [T ol Tahdl | WIgaR Scdia, GiHaiford Thd 4R S,
oI 3R SU%H TABRI & B B G&-TH B & IS g1UIR & 7Y ¢ faRy &0 J Afgen
DRI & 0% | A THBR 39 FaRl BT AT Al BT 81 @ [oDT AEAT 30 TABR
P & Y B IT Ps 3T ARG P TRl bl AT BT USdl & FoTH 3HTarsT 3R HTharg-
I IS, <ifieh NgHTd, JUIRUG HIOT 3R RIS {1 2 g

AR THHRI & RGAd SiAams- G & af¥id ddhe &1 U UdidTdd Aial YRd J ol
T SgT BS Hige BRI Bl 2021 § et S T W AR R 2022 # geelt 918’ W W
et & fore gEies fovar man ot g g | 75 B! Afge THeRI & SHiAdrs g
3R T BT T A1 USal 5| 18 HiAS! Afgal TADR YHYHd argay At a1 g o1
RIHR Bt €. T8 Fel § TIGP! (Unesco) B T g U &I fomad 15 <20 &F Afgan
TAHRI $1 94 fovar T g

s & 39 gy U U H Aiearell & WY YSd T S1H <ol &I SIdgR 8idl 38T 3
Y07 3R AR P B3 UHRUT & o) aoig I Afear THHRar & I 3§ R 8 W 2
q8qDT & Yd YUTGH doruTel TR 2014 H 30 g ARRE TSR & I It H1 A JE-
37| TP 3T A B 7 2014 H Sfar Adt T IWi A oFd U & 98X SHR o
QGIHR AT B DI DI BT | 37 T AR TgARN GRT IoHATSN 3R HRUIRE ST &
g A i 3R Ted Jeiy 5914 & T gaTe STl S 387 47| Afgel USbR) &l 1 had
TR & 3ieR dfedp RAET & SR a1ex Ht Sre<t gl &1 WEAT H1 ISl 8|

MR} AhST SRt et AT THHR B, 2017 H SIS | el ARGR g1 IR 4l T8 | IAREG
3T U IS 3ffa-aféumdt Aean! gRI srafiies fae e Sdier &l RIeR 81 & §g
RydaR 2017 T ST T 39d TR & d6R IAD! il TRDBR g1 B 4l Y| I8 URd & T
TTe-UIhTd AT H ¥ T T 3R 39 a1 Bs oY UeRiA Ul I fayamy= fomest gan
2008 H faceht § Br &) 71 oft1 2023 &, U AT Y 39 ATHG | SIS ST T AT 2010 H
AR TABR FUHT UTaH I 1 HISTHT | 1T |
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2017 faee & oMUl HIORT W Ui H IR & SR Al gHaT gl TR db &1 gl &
TG Y ARE TAHRI &1 U YRI&T BIHebToN ATdTaRy] IUAs B o T ORI § URg B
HY g1 I B o Ghdll § fob T 3R g 6l Dls 314 HGH o1 off b | hargTal 39
8 ST A BI5 B Tal g1 3l T RTell ! YR ¢S dfedm 3R Srigs | Afgansii &
Ui 819 aTd G- ST 2005 & 3fdid gt &of feaT ST 3|

RROcH faarse ared = 2025 & SfAM § YR & THHRI &1 AHieH St +f =i g
Y gd 2015 T +ft RuicH fagrse 189 A 3o te RUlc ¥ T3aRI o ol YRd & deRT
Y FAAD o TR 7| 39 a4 o J 1 THHRI B gl g5 AT, S Jood AT iR
% Y Ul 41| RUIEY fdarse sisd (RSF)Ts ORY YT SIS TR-IRBRT W16 & Sl
AT WR T U B WAl SR a1 B aaadl S & BT ¢

gl do 9aTdl g fAfHe U5 R TTa-l &1 df TR & I+ Ul =18 a8 370 AR &1 8l Il
I YR BT 3D qRb J WHRN §11 $3 TR A & [ SR THAHR W16 4 e
WA B O Hidw # Wds YRRl B3 | 3R Biers st T iR g Raifén
Ahcd BT ISP AgaqUl WY 8| 3(F <G T8 § DI TABR faval Tholed! o gTard & Al
B & I Il T UABR I =T ST S|

wqad TSR 1 $R-41R 7@ gie faar S SR ANRe! & ge, 38 aTd I 81 o |
gTetifch U oeld 31t S1SUT GRT TABRI D1 JR& b AT Dl AhR IR 3TdTel IS STell
51 & | Ry wexi a1 § R s el § fo UAR! &1 GRam B gHIfaal 9 Us <5l
HESR SRR EREISIE AFAIYHR AN GRT TAGRI IR gU STHcidl §Hd &1 W4d:

g™ SRl Uh JhRIHD Ugd 7

B9 TAHR SFdl & Uad 8id & | FART JR& Rtk §9RT GeT 78! sfed didbad 3R SHal &
fIBRI &1+ YT B | a1 & UT TABINGT Bl & & o 3R $3 ¢ dl 98 & ST gHL|
ST BT IHYT T TABR &1 W SR el SR &1 I $i Wfad gl ¢ Forad ag ol
& §3 ANl DY SaTEeg 3831 Uk | GAfGA § fb b & A TWH WR g a1d ST
el R Y A% & b |
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&Y Bijnor News - Afge SAHY-GHRIG! & Tl B Mol H g@diarel UR HE=0r am
1 UfehdT Y 81 718 & | AP A SHYBR SN & RN & e, T TWRUTerp1af &
Safl 1 g YT H & o wet ma § b aifea wfgar warieifeal & o § srf
B e Se | 34t ave, gey uanieial o ot agl g |y g

froTll & Bfgen siemg-aURIG! & uferll 3 g@darel R 3iHR &1 Harde Yo 81 7T ¢l AT
AT PR SN & Ui UG & 9dT R G T & Fo= & HH & IRE-
UM 3 It TRUTfT- R d=madl & 330 &) 39 fore fAdw o fou 81 e sHue &
it el &1 U 81 e B | Tt sRisid SR A 39 %H | ford & 3yt TR iferer
Ry g TR Uaradl & sreqer 9 iRt sifrsTial &) ueR forar 31 Sed & U3 & garfew
10 SfERIER 2012 & YNGR & AR YT & ATl & TRINIHS Sl | gaay
& Hay H fozn-fcw IR fey e Bl

=T & SaR Faffad e afgen ueriwal & e & URmAe &1l d do® § W
E Y S i@l BT 9 haT ST 3R 30+ RIF TR 37al 30 T S&fdy a1 3=
fgadl & e & sl | wftferd 7 faar S| 98! saawil 99H ¥U J SN Uil
IR 1 ARL RN G S Y YT I R TR ot 3= HAfad Dl DB/ & URIHS Bl
o 58T 9 o QU IIH & Fdw fou § 1 SR &1 3eRT: 3uTe &xd §U &d dridTe! 9
RIS AFATYSR AT 75 faee B SfaTd HRId U RUIE T, FHd=imerd 9 Sied srfed
B AT UTUTDT $ SMMYR W IUA BT S &b A 3w 7u B
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